il |
PUBLIC ANNOUNCEMENT

1. Narme of Corporate Deblor | TEJACEMENT LIMITED
Date of hoorparation Of Comerate Deblar 17/ 1202007

| Authority Under Which Carporale {:oanm Rol-Hyderabad

Is eorporatad | Ragistanad

| Corpomte Martity No /Lirmited Liablity | U24200TG2007PLOOSET 12

Identfeation Mool corperale debior

| Addrass altha Ragstemd Office and | Flat Mo 201, Padmaja Palace, 8-3-10681, 14
Principal Offce § any| of Comorate Debled Sinagar CdonyHyderabad TG 500073 N

(2]

Ca¥|

A=

(1]

6] Insolency commencement date m | Dawe of Order 04-01-20:2
respect of Conporate Debior | {Omder mada available on 12-01-2022)
7| Estmated date of dosum of msahency | 11-07-2022

resaubon process

Mama and registration number of 1m— Marut Verkala Subba Rao Polun

insohvency professional actng as intenii 58IPA-O0L IP-NOS242019-2020/1 3004
resohuton prfessonal

4] Address and e-mail of the interim 1-7-12, Flal No408 Chippendale Apartments
resoiuton prodessional, as regslemd wlﬂ Golkonda X Roads Musheembad, beside N BK

o

{ha Baard Estate, Hyderabad, TG-500020,
| Cssubbaraof gmail.com
10] Addrass and e-mail 1o be wad for FialMa. 301, Chapas Prashanth Nikelan, Strea
corraspandance wilh The inlenim Mo, HMe 1-10-17, Ashok Magar Cirde, Ashold
rasolution Profassinal Magar Hyderabad, TG —500020. M.
Iptejacemant@gmail .com
1] La#t date for submission of dams | %-m-02

121 Classes of cradioms, if amy, under dausalb) Not Applicabla
afsub-sachon A} of sackon M | ascartained
by e intedminesoliion podessional

13 Nameas of Insdvancy Pl ssionals danifedig Not Applicanla
actasfuhaisad Represantatve of cedias n
adass| Thea nameas for aach dags)

14! {8} Relevan! Farms and | Web nk:hiips Jibbi. gov in'home/downloads
(b Dataile of aubedzed ragresentalives | Phiysical Address:as given in column no 10
are availabla: above.

Motos is heraby given that the Mational Company Law Tribunal insolency msalubon procass o
e TEA CEMENT LIMITED on 04-01-2022 [ Ordar made avaitabeon 12401-2022].
The craditors of TEJA CEMENT LIMITED, are heraby called upon fo submel hhar dakms with
pmal on or bafore 26-01-2022 1o he intenm resolution professional at he addmss mantonad
againsl entryMe. 10.
The linangal crediars shall submal hair clirms with proof by dectronic maans anly. All ather)
cradilos may submil he dam swilh poalin persan, by post orby eleckonicmaans.
Afnancalcraditorbalonging 1o adass, as lisled aganstthe enty No. 12 shallindicate its chaice
of autharised represantative from amang the firee nsolvency professonals isled against anr_-l
Na.13 B ad asauhons ed rapresantative of ha dass INol Applicable) in FarmC A
Subression of false or misheading pmofs of daim shallatvact panalfes.

Maruti Venkata Subba Rao Poluri
Date: 1301-2022 Interim Resolution Professional
Place: Hyderabad |BIBAPADO2AP- NO0924/2019-20201 3001




